
in THE central AOIINBTRoTIVE tribunal
principal bench

NEui DELHI.

OA No,2379/92

Nau Delhi this the 5th day of Oecembjr, 1997

Hon'ble Shri S.R. Adige, Vice Chairman(r.)
Hon'bla Smt.Lakshmi Suan inathan, r'l3"nber(D)

Shri Onu Prakash Verma,
S/o Shri Kanhaya Lai,
R/o ulZ-284, Gali No.10,
Lajuanti Garden,
Neu Delhi,

(By Advocate Shri A.K.Triuedi )
• •. Appljc ant

1, The Director,
Central Government Health Scheme,
Nirman Bhauan, Neu Delhi.

2. Union of India
riinistry of Health & Family Uelf era,
Govt.of India, Neu 03lhi(through
its Secretary)

(No ne for the respondents) •» Respondents

ORDER (oral)

(Hon'ble Shri S.R. Adige, Vice Chairman (a)

Applicant seeks absorption ajainst the post

of Pharmacist in any Ayurvedic Dispensary falling in

Admittedly the applicant uas originally

recruitted as Nursing Orderly u.e.f. l984(Gropp 0 Post),

Contends that he possassfljall the qualifications,

j eligibility qualifications for appointment as Ayurvedic
3nd have also been uorking as such for the

last 7 years,

heard Shri A.K.Trivadi for the |
applicant, Nome appeared for th a respondents. I

4, On perusal of the reply filed by the rospomentsf
and the Recruitment Rules appended uith the same,u8

note that the post of Ayurvedic Pharmacist is to be



fillad lOO;fc by Oiract fiacruitment,

^9 disposa of this Oa uith a direction that uhen

respondants fill <up the post of Ayurvedic Pharmacist through
dirsct "^acruitmdrat, if aoolicant also applias for the said

post, his claiiw should also be considered along uith others,
subject to his fulfilling the noCBssa^y eligibility qualifi-
c ations.

is disposed of accordingly. No cotts.

7. After the aboue order had been dictated,respondent!
Counsel 3hri Ari^ appsarad,

(Smt.Lakshmi Sua^inathan) Adiga)'
(3) Uica Chairman(A)

s :[?t


